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IN/THE CENTRAL ADPINISTRATLVE TRIBUNAL: HYDERAGADBENC

AT HYDERARAD

0.A.No,1334 OF 1996, DATE OF ORDER:28+9-1998,
e tugon:
A.Rzmanjaiah. «s Applicant

and

1. Dirsctor, 3.V.P.National .
Police Academy, Shivarampally,
Hyderabad.

2., Deputy Director, S.V.P.National
Police Academy, 3iverampally,.
Hyder abad.

. Assistant Cirector (Admn),
5.V.P.National Police Academy,
Shivarampally, Hyderabad.

J

4. Murali Krishpa, LDC, Acaunts
Section, SVP National Folice
AcademyiShivarampally, Hyderabad.

_+s Respondsnts

COUNSEL FOR THE APPLICANT :: Mr,J.M.Naidu
COUNSEL FOR THE RESPONDENTS: Mr,N,R,Devaraj
CORAM:

THE HON'BLE SRI R.RANGARAJAN,MEMBER (ADMN)
AND '

THE HON'BIE SRI B.5.JAI PARAMESHWAR,MEMBER (JUDL)

: 0 RODER:
0RAL OROER(AS PER HON'BLE SRI B.S.JAL PARAMES

Heard Mr.J.M.Naidu, the learned.Counae]

HWAR,MEMBER(J)m

for

the Applicant and Mr.N.R.Osvaraj, ths learnag Standing

Counsal for the Respondents.

2. The applicant was originally appointed

as Jyca

urd er the Respondents Academy and his:-services uere

\regula?isad Prom 5-3-1882. He was promoted po the post

of Book-Bindar-cum-ﬂttendant in the Library pf the

Academy, vide Proceedings No.11023/B0.Estt.,

datad:

29-12-1380. ¢ services were also regulariged as
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Book-Bindarfcum—Attendant by proceedings No.12
Estt dabed:29—3—1984. He was promotad as L.O.
adhoc basis by Order No.11011/80-Estt dated:11:
(Annexure.5 to the CA), By Order No.11044/82-
dated:9-2-1983, he was reverted to Book=-Binder
as the pbst of LDt was filled up by that Order
to the OAJ. Again by Order No,11044/82-Estt,

1-7-1983, he waspromoted as LOC pursly on adho

)

N11/80~

L. on

- 5-13882
Latt.,

post
(Annexure.6
Hated:

c basis.

It was ohly for a period of three months. Houevar, by

Order No.,11044/82-Estt, dated:17-11-1983, his
services.ware cantinued for ancther period of
months or till the post wass filded up through |
candidate which-ever was sarlier., By Establist
Order No.11011/4/92-Estt., dated:1=-9-1992, he |
appointed as LOC on regular basis in the scale

of R5.950-1500/~ with effect from 1-9-1992.

3. A seniority list of LDCs was published ir
Academy, vide Order No,12011/1/92-Estt., dated
The applicant submitted his rapresentatiun/ig

hia.casezfur seniority as LOC from 1-7-1983, !

submitted ahother representation dated:8-3-1904

to the OA) for the same claim.

4. Tha Academy by its letter No.13011/12/88.
datad:i1—1U-1996(Rnnaxure.14 to the DA) informd
that he was not qualified in the Oepartmental E
tion conducted by the Academy and one Sri A,Rad
and Karan Singh %?% selected for the post of L,
regular basisa uif% affect from 1-9-1992 and 2-¢
Thus they submit that they informed that the s

in the cadre of LDC will be considered onrly frd
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Constitution of India and consequently/direct [t

“3—

Se The applicant has filed this OA to declafr
action of the 3rd Respondent in denying him thi
of seniority in the cadre of LOC from 1-7-1983),
Proceedings No.13011/12/88-Estt, dated:11-10-19
illegal and violative of Articles 14 ani 16 of
0
Respondents to promote him to the post of UDC b
into account hBi® seniority in the cadre of ;DC

1-7-1983.

6. On 21-8~1997 an Interim Order was passed

that anyhromntion that may be made to the post
1

in the Academy would be subject to the out comp

UA.
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e the
benafit
vide

96 as
the

ha
y taking

from

indicating
of UDC

of this

7. The respondents have Piled their reply sftating

that the applicant was appointed as LDC on adhpe basis

fram 1-7-1983 pending sslection of a regular clandidate

as Hhee rscruitment rule and that his adhoc appp

as LOC was not according to th§t recruitment rp

intment

las and

that his seniority can be cohsidarad in the cafdre of

LOC anly from 1-9=-1992, Thay further submit th
applicant did not qualify for reqular appointmp
though he was given adequate chances to clear d
examination. Thus they submit that,thax?baﬁg;i
the seniority to the applicant in the cadre of
effect from 1-9-1992 and that he is not entitlp

the seniority with effPect from 1-7-1383,

8. During the courss of arguments, the laarm
far the Respondents b;oggg; to our notice that
racruitment rules issued én 7-10-1987, the 10%

of LOCs was ressrved for promotion from the lo

o

.‘.I'..i

at the

nt as LOC
spartmaental
‘fj given
LDC with

d to claim

ed Counssl
as per the

of the post

eI gadre’

Group-'D'. Tha lisarned Coungel forths Applicant submittsd.
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- the applicant was promoted em adhoc basis, it |

2V

—djm

;@ﬁg@ there was no such rule earlier to that da

(+

Le 7-10~87

and hence it should be taken that the posts arg to be

filled by promotion and as the applicant was p
_ -« possessed o

accordance with the rulesas he, guadified the e
qualifications and was senior before his adhoc
should be treated as regular from 1983 onuwards
he should be given seniority from that date.

he relied on the Judgment of the DIRECT RECRUI
ENGINEERS OFFICERS ASSOCIATION Vs STATE OF MAH
(reported in AIR 1990 SC.1607) and also NAREND

UNION OF INDIA (reported in AIR 1986 S.C. 638)

9. In order to verify whether thers was any
rulggfdr promotion of LDCs in the Respondent o
garlier toc 7-10-~1987, we asked the learned Cou

the Respondents to produce the recruitment rul

romated in
Hucational

promotion, U

S

and hencs
For this
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ARASTRA

R CHADHA Vs.

raca@}tment
Fganisation
nsel for

By, 1f any,
2

issed earlier to 7-10-1987, The lsarnsd Counssl for the

Respondents produced befors us the recruitment
LOCs earlier to 7-10-1987 raferred to above. |
wa find that the post of LDEE%? to be filled uj
racruitment amangst those poséﬁssing Matricula

equivalent.

10, * In our view the direct recruitment means|

calling for applications from the Employment Ej
or by isswing open notification. Without resol
such methods, promaotions within should be treas

adhoc promotion to mest the exigencies of serv]

clearly indicated in the year 1983 , 1t eannot

that the recruitment rulegwas followed Pully |

gromoting him to the said post on departmental

rulg for
[rom that
b by direct

Lion or

kchange
rting to
red as an
Lce. As
as heen
be said
e gakide
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examination.
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Ags per the Maharastra Enginsers’ case, only thpse who

were promoted on adhoc basis following the regruitment

rulegg Pully are eligible to get seniority from
ad 4wt

the date

ofLEfumation if they are subseguently regularised in

continuation of their adhcc promotion in this

The promction for. the Group-'0' category was

connection.

issued only

from 1987 and not from 1983 and hence, he cznfot be given

seniority from 1983 onuards. The Maharastra fnginsers’

case does not apply in this case a8 the propofion © ndi-

stions set out in that Judgment gglnﬂt availafple for

the applicant in this 04, Similarly is the ppsition ip

regard to Narender Chadha's case. The applic
to gqualify himself against the promotion quot
recruitment rule was issued on 7-10-1987. He
im 19%3 and he was given seniority from the d

A

qualified in the selection against the promet
< st e <

The.applicant submits from 1987 heﬂdeemed te

promoted against Departmental Recruitment quo

do not Pind any substance to prove that conteg

11. Hence, wg do not Find.any merit in thig

0A is dismissed. No costs.

(R.RANGARAJAN]

MEMBER (JUDL) MEMBER {ADMN

hnt failsd
s aftar the
quelified
hte he -
ion quotg.
have beant
ta. e

ntion.
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Dated:this the 28th dayof Ssptsmberl,

Dictated toc steno in the Gpen Court
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Be Qﬁe duplicate cepy.

S Bde
Cepy ta:
1s Director, 5.V.P.Mational Police Academy,

Shiur&mpalli Hyderabad.

2. Deputy Birscter, $.V.°P. Natlwnal lelce Acadamy, Siva
' EYdﬂrabadt ‘ ‘

3. Assistant eractwr(ﬂdmn R I P.Natimnal Palics Aca
+  givarampal 1i, Hyderaébad, _ o

4, Bua ‘copy to mr,:.t.,m,maiqu,adu@cata,cnr,aydmabad;
5. One cepy to Mr.N.R.Devraj,Sr,CG5C,CAT,Hydarabad,
6; One cepy ém HBSJﬂ,H(J),Cﬂf,ﬂydérabhd.

7: Ona cmpyﬂﬁm 0.R({A),CAT,Hyderabad,

YLKR

rampalli,

Hemy,
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VEED BY CHICKED 3y
CUMPATED BY APRUED Y

I THE CENTZAL A INIST: AT IVE T““JJ\L
HY'JE!I!" :.‘,'ID SE?‘FCH HY'UEl'i-"iJMD

THE HUW'3LE SHRI R.44d5-7A3AN & M{A)
AND
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THE H3M'3LT SHRI 3.5.051 PARAMESHUA T
Mm{3) .
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